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[Shri N. K. Shejwalkar] 
actually? If the idea is to protect the hirer's 
interest as well as the owner's, that sort of 
clause will be unnecessarily introducing a 
stranger into the contract, "without the 
consent of the owner"—I do not think this is 
a very reasonable clause, and I wish the hon. 
Minister gives serious thought again to this 
point. 

About the rights of hirer in case of seizure of 
goods by the owner, I want to bring to the 
notice of the Minister that this clause needs 
reconsideration because the question of price 
is material.   What should be the price—that 
has been left vague. The price on the date of 
the sale or on the date of the seizure and how 
it should be determined—all these questions 
do arise. And we are left in the lurch, rather. 
Similarly, about clause 20, if it is provided 
that it is not necessary to return the goods or 
that the goods cannot be taken into the 
custody of the owner, this will be 
unnecessarily forcing the party to go to the 
court. What is the reason behind this, I do 
not understand.  The whole icea is that there 
should be good promotion in the relations 
between the hire-purchaser and the owner 
and it is necessary to put in black and white 
all this law. Bui at the same time the 
relationship should be so reasonable and just 
that in future such sort of an agreement helps 
fhi consumer as well as the owner. But if 
such conditions are going to put hindrance, I 
do not think that this Act will serve the 
purpose.   It would protect neither the hirer 
nor the owner These were the few things 
which I 3 p. m.     could point out in a short 
time. I beg your pirdon I could not move am-
endments. But if the hon'bfc Minister thinks 
fit he e.in reconsider the matter and 
incorporate it in  the Bill, 

SHRI NITI RAJ SINGH CH 
AUDHURY: 

Madam Vice-Chairman, about clause 12 may 
I draw the attention of the hou'ble Member, 
Shri Slujwalkar, to sub-clause (iii). It 
pro\idcs for decision of such matters by the 
court of law. The only provision to which he 
is objecting is if it is unreasonable then only 
the matter will come before the court of law. 
Suppose the person enters into a contract and 
he subsequently unreasonably tries to get off, 
then certainly, the matter will have to go to 
the court of law and be decided. 

SHRI N. K. SHEJWALKAR: The posi-
tion of the law is that according to you the 
property in the matter dyes not pass for title | 

to the hirer unless total amounts are paid up to 
the owner. So the property still lies with the 
owner and through his consent you create 
circumstances wherein the hirer can assign his 
right. How do you patch up all these matters? 

SHRI NITI RAJ SINGH CHOUDHURY: 
It is for this reason that provision is made in all 
these clauses that all these matters will have to 
be decided by the court. 

SHRI N. K. SHEJWALKAR: It is very 
difficult. 

SHRI NITI RAJ SINGH CHOUDHURY: 
Provision is made in sections 12(b) and 17 and 
20 for protection of the hirer because the hirer 
is admittedly the weaker party. Therefore, this 
provision is made in the original Bill and the 
Joint Committee has allowed this provision to 
remain as it was there. 

THE VICE-CHAIRMAN (SHR1MATI 
PURAB1 MUKHOPADHYAY): The question 
is: 

"That the Bill, as amended, be passed." 

The motion was adopted. 

THE NEWSPAPERS (PRICE CONTROL) 
BILL,  1971 

THE MINISTER OF STATE IN THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHR1MATI NANDINI 
SATPATHY):   Madam, I beg to move: 

"That the Bill to provide for the control, 
in the interests of the general public, of the 
prices of newspapers with a view to ensuring 
that newspapers continue to function, in the 
prevailing conditions, as effective mass com-
munication media and for securing their 
availability at fair prices, as passed by the 
Lok Sabha, be taken into consideration." 

I would like to speak something,   Madam, 
before hon'ble Members speak. 

THE VICE-CHAIRMAN (SHRIMATI 
PURABI MUKHOPADHYAY): I thought 
today nobody was interested in speeches. 
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SHRIMATI NAND1N1 SATPATHY:   In 
rising to move that the Bill, as passed by the 
Lok Sabha, be taken into consideration, I 
would like to trace briefly, if you will permit 
me, the circumstances in which this Bill be-
came necessary. The House would recall that to 
meet the financial burden, which the events of 
Bangla Desh imposed on us, it was decided that 
with effect from the 15th of November, 1971 
an excise duty of 2 paise should be levied on 
newspapers having a circulation in excess of 
15,000. With the imposition of this excise duty 
a large number of newspapers all over the 
country increased their prices from the date the 
excise duty came into effect not only to the 
extent of the date but well in excess of it. The 
price increase exceeded the excise duty from 1 
to 6 paise. The immediate result of this price 
increase was to precipitate a strike by the 
hawkers in Calcutta. The hawkers claimed a 
proportionate share of the price increase. In the 
absence of an immediate settlement the 
distribution of newspapers was greatly affected 
and the city of Calcutta practically went with-
out newspapers for a number of days. 

Government were concerned with this 
position and on the 24th November, I appealed 
to newspaper managements not to increase 
their prices beyond the excise duty payable by 
them. I made it clear that this appeal was 
addressed to the newspaper managements not 
only in Calcutta but in all parts of the country, 
and I made it clear that Government intended 
to follow the same pattern all over. The appeal 
was, however, headed only by the Calcutta 
newspapers. The newspapers in other parts of 
the country countinued to charge the higher 
prices which they had prescribed with effect 
from the 15th November. The main justifi-
cation put forward by the newspapers is that 
even apart from the excise duty, there has been 
considerable increase in the cost of various 
other items. They have argued that they had, in 
fact, been contemplating price increases for a 
long time well before the new excise duty was 
levied. 

Wnile I agree that there is some force in 
this argument that there has been increase in 
east in regard to a number of items, Govern-
ment fi.id it difficult to accept this argument in 
justification of ad-hoc increases in prices with 
effect from the date the excise duty came into 
force. It is difficult to avoid the impression also 
that the newspaper managements availed 

of the opportunity presented to them by the 
new excise duty to increase their prices even in 
excess of what the cost increases would have 
justified. 

As hon. Members will recall, this Bill was 
listed to be taken up for consideration and 
passing on the 24th December, 1971. In de-
ference, however, to the appeal made by a 
number of Members opposite, I agreed not to 
press for the passing of this Bill during the last 
session. 

Madam, while considering fair prices for 
newspapers, various factors will naturally have 
to be taken into account. It would not be 
sufficient merely to take into account the costs 
as they are actually. It would also be necessary 
to decide what these costs should be, that is, to 
fix certain norms of cost based on proper 
norms of productive efficiency. A detailed 
examination of the increases in the cost of 
production that may have occurred since the 
prices were originally fixed by the newspapers 
would be necessary. Such a detailed examina-
tion has also become necessary for another 
reason. In the present context, for instance, 
when foreign exchange resources have to be 
strictly conserved, it is inevitable that the 
allocation of newsprint will fall short of the 
requirements of the newspapers. This will have 
its own effect on the industry and finances of 
newspapers, especially the bigger newspapers. 
It would also be necessary, by employing 
stricter measures of control, to ensure that 
newsprint is used only for the purpose for 
which it is given and that it does not find its 
way into the black-market. These measures, 
too, may have some effect on the costs of pro-
duction. But it is not possible for us to say at 
this stage what these effects will be. It is 
proposed to set up shortly a committee which 
will go into these details and particularly, the 
economics of the newspaper industry. As I said 
earlier, in considering what the fair price 
should be for newspapers, various factors will 
have to be taken into account. Appropriate 
steps in all these matters will be taken by 
Government after due consideration. 

The Bill which I have the honour to com-
mend to this House to-day is restricted only to 
one aspect of the matter, that is, to ensure that 
the readers get their newspaper at a fair and 
reasonable price. This is only an enabling 
measure.   I would like to make it very clear 
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{Shrimati Nandini Satpathy] 
here that it enables the Government to fix the 
price for newspapers and does not require the 
Government to do so. I may assure the House 
that no order under this measure will be issued 
without giving the utmost consideration to all 
relevant factors. Government are naturally 
most anxious to facilitate the development of 
the Press in the country on healthy lines and 
can be depended upon to refrain from taking 
any action which would hinder its progress. 

With these words, Madam, I would like to 
commend this Bill to the House. 

The question was proposed. 

SHRI LALK. ADVANI (Delhi): Madam 
Vice-Chairman, I recall that towards the end of 
the winter session or rather on the last day of 
the winter session this Bill had come up before 
this House and some Members sitting on this 
side of the House had requested the Minister to 
take up this matter with the newspapers 
concerned. I was expecting the Minister to 
throw some light on what happened since then. 
She has not referred to anything of that nature, 
and has only recalled that in deference to the 
wishes of the House here this matter was not 
pressed there. My basic objection to this Bill, 
Madam, is that as a journalist I am always 
apprehensive of any measure or legislation 
which tries to regulate the press, tries to control 
the press in any manner. It may be said that this 
does not mean fixing prices, it is only an 
enabling measure. But the fact that it is an 
enabling measure opens up the possibility of its 
abuse, and my basic objection is that a measure 
of this kind should have necessarily 
incorporated in it a reference to the Press 
Council which it does not. The Press Council 
of India is a statutory body and even though 
prices of newspapers and newspaper economics 
may not come directly within its purview, I feel 
that this is a measure in which its advice should 
be sought and statutorily so; it should be made 
obligatory on the part of the Government 
before taking any steps in this regard to seek 
the advice of the Press Council. Somehow or 
other for sometime I have noticed that the 
Government is slightly chary in bringing in the 
Press Council of India into matters of this kind 
and in which advertisements also figure. It has 
been my view all along which I have expressed 
a number 

of times in this House that advertisement policy 
also should be a matter in which the Press 
Council of India should have a say. I do not say 
that the Press Council of India should decide as 
to what should be the quantum of 
advertisements which should be given to this 
newspaper or that newspaper. But this is 
certainly important that what should be the 
advertisement policy, what should be the cri-
terion or what should be the guidelines, on the 
basis of which the Government or the DAVP 
gives advertisements to the various newspapers, 
should be a matter in which the Press Council's 
advice should be binding on the Government. 
Somehow this has not happened. The Govern-
ment is not agreeable to this. So is it in a case 
of this kind where it is felt that certain news-
papers arbitrarily increased the prices of their 
newspapers, with the result that newspaper 
readers have been put to considerable difficulty. 
I would not claim to know the entire facts of the 
situation. This I do know that the Madras Hindu 
has increased its price. Their argument is that 
the price increase has been prompted by the 
smaller newspapers. I would like to know what 
the Government has to say in this regard, what 
talks or what negotiations the Government has 
held with the owners of smaller newspapers 
which have been very badly affected by the 
increase in the cost of paper even before this 
fresh Bangla Desh excise came in. If this is a 
fact that the present price of newspapers 
particularly in the Southern region is adversely 
affecting the smaller newspapers, I think it 
should be the concern of the Government to 
find a way out of this. The Hindu 
representatives who came and saw me in this 
regard last December mentioned that perhaps a 
newspaper of the kind of Hindu, of the size of 
Hindu, would be able to overcome the financial 
difficulties involved in maintaining the prices. 
But it cannot be said about the smaller 
newspapers which are there in the southern 
region. They would find it very hard to meet the 
present economic trobules that they are 
confronting. This is a matter on which I would 
like the Government to explain. My specific 
suggestion in this regard would be that the 
Minister should assure this House just as she 
has assured thai whenever a decision in regard 
to controlling prices is taken by any 
Government due regard will be taken of the 
various aspects of the matter. 

I would like her to give an assurance to this 
House that the Press Council's advice would be 
definitely sought in this matter, even 
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though it is not statutorily obligatory for the 
government to do so. I wish it were so. I wish 
that in section 3 of the Newspapers (Price 
Control) Bill a provision of this nature was 
there. I wish that in sub-section (2) of that 
section you had made a provision to the effect 
that in making under sub-section (1) any order 
determining the maximum price which may be 
charged for any newspaper referred to in that 
sub-section, the Central Government would 
consult the Press Council of India. Even if it is 
not statutorily done so, the Government's 
commitment in this House to that, I think, 
would go a long distance in meeting the re-
quirements of the situation. In the end, 1 would 
like only to quote what the present Prime 
Minister had said about the Press Council when 
the Council was formed. Later the Information 
and Broadcasting Minister also said more or 
less the same thing. The Prime Minister had 
then said: 

The Press Council is practically a compro-
mise between the idea of self-regulation by 
the profession and the industry and the 
desirable elements of minimum regulations by 
way of assistance of statutory character. 

Both the things, I think, are needed. In a case 
of this kind, there should be self-regulation 
because the price fixed now is considerably 
high for the average newspaper reader. They 
should be compelled and persuaded to reduce 
the price rather than doing it by an executive 
fiat or governmental order. I think, if the Press 
Council had been brought into the scene, it 
would have been feasible. With these words I 
support the Bill. 

 
SHRI S. S. MARISWAMY (Tamil Nadu): 

This is the hjn. Member's maiden speech. 

Let us have the pleasure of hearing it. Will 
you kindly speak in English? 

SHRIMATI NANDINI SATPATHY: Let 
him speak. Please do not disturb him. 

SHRIYASHPALKAPOOR: Well.   .   . 

THE VICE-CHAIRMAN (SHRIMATI 
PURABI MUKHOPADHYAY): You may 
speak in Hindi. 
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SHRIJ. S:TILAK(Maharashtra): Madam, I 

rise to make a few observations on this Bill. 
The Bill has been brought in because certain 
newspapers did not pay any heed to the appeal 
made to them not to increase the retail price of 
their newspapers by more than the excise duty, 
as observed in the Statement of Objects and 
Reason?. 

[THE VICE-CHAIRMAN (SHRI S. S. MARISWAMY 
in the Chair] 

Madam, as a matter of fact, the excise duty 
itself was levied to meet the expenses incurred 
in connection with the refugees from Bangla 
Desh. Naturally, as stated by the Finance 
Minister, the excise duty will be in 'operation 
for a short period only. Therefore, it is some-
what difficult to understand why the Govern-
ment is bringing this measure at this late stage. 
On behalf of ILNA and some small and me-
dium newspapers it was suggested that instead 
of controlling the price increase, it would have 
been better to bring in a Bill straight a way 
fixing the price-page schedule, since there is 
now no Constitutional bar to so doing. 

While moving the motion for the 
consideration of the 24th Constitution 
(Amendment) Bill, the Minister of Law 
particularly cited the case of Sakaldnd the 
judgment of the Supreme Court striking down 
the legislation laying down the price-page 
schedule. The Law Commission's suggestion 
was that from Article 31 (C) the exclusion of 
the operation of entire Article 19 should not 
be made. The Law Commission suggested that 
the exclusion should be confined to Article 19 
(1), (f) and (g) only. The Commission stated 
that in their judgment in the Sakal newspaper 
case the court had unduly and unjustifiably 
imported fabrication of 19(l)(a)for striking 
down the legislation laying down the price-
page schedule. The Government rightly did 
not share the optimism that in future when 
such a situation arose the courts would not take 
that view, and hence excluded Article 19 
totally by bringing in the 24th Constitution 
(Amendment) Bill. Therefore, there is no legal 
bar now, and the way for a price-page 
schedule is clear. No special efforts need be 
made in this behalf also, as there is already an 
Act for price-page schedule ready. All that 
needs to be done now is to introduce 

a Bill exactly similar to this Act with suitable 
changes. If this is done, it will stop unhealthy 
competition amongst the newspapers by the big 
monopolistic ones and would also enable the 
Government to control the supply of newsprint 
more effectively. To some extent, it would also 
save foreign exchange. 

Therefore, Sir, I would again urge upon the 
Government to br ing in a Bill linking the retail 
price of the newspaper with the pages it takes 
out. No monopolistic paper would ever agree to 
accept a ceiling on its pages, and while 
discussing this matter with them, Government 
has seen their reluctance to voluntarily 
accepting a ceiling on their pages. The news-
paper which the Law Commission has referred 
to always resorted to unhealthy competition by 
giving more pages at a lower price, and thus 
cornered the sales of other small and medium 
newspapers from Poona and Maharashtra. This 
paper being the largest selling paper in Poona 
carried a bigger share of advertisements and on 
its advertisement revenues was able to give 
more pages at a lower price, utilising their 
financial advantage for unhealthy competition. 
It was not the quality of the paper but more 
pages at lower price, which was used to boost 
its sales—and further more sales more 
advertisements. This is how the monopolistic 
papers and vested interests act. Even the lion's 
share of the Government advertisements go to 
the monopolistic papers. So, the only way to 
curb this monopolistic cornering is to link the 
price of the paper with its pages statutorily. 

Coming to the present Bill itself, I may say 
that fixing the basic price as on 22nd October, 
1971, when the excise duty was levied, is justi-
fiable because certain newspapers had already 
increased their price substantially before the 
date of the levy, and therefore they are in an 
advantageous position. So those papers which 
had increased their retail price slightly over the 
excise duty in order to meet the incidentals 
should be allowed to continue their price with 
that slight increase. That is, some papers whose 
retail price was 12 paise for 6 pages, adding the 
excise duty of 2 paise the increase in their retail 
price would have been 14 paise but they 
increased it to 15 paise. And this I say is 
because (i) the excise duty is to be paid even on 
the free and voucher copies, (ii) 25% com-
mission has to be given on the increased retail 
price, and (iii) interest has to be paid on the 
excise duty which has to be paid in advance, 
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[Shri J. S. Tilak] 
and several other things. Government should 
consider all these while fixing the maximum 
price. 

In my opinion, fixing of basic price should 
have been decided after considering the cost 
of production and other relevant 
circumstances and not on the price of the 
paper on 22nd October, 1971. As for the 
excise levy, the Government imposed it from 
this day, apparently because that was the 
simplest method of deriving some extra 
revenue. As I said earlier, it is a temporary 
thing and it would be withdrawn soon. 

For all these reasons, Sir, I would suggest 
that Government should amend clause2(a) 
suitably in fixing the basic price on the survey 
of cost of production and other relevant things 
such as advertisement revenue, etc., as the 
Bill is coming before us at such a late stage. 
Secondly, I would also suggest that a savings 
clause be added to this Bill itself for imposing 
a ceiling on the newspaper pages whenever 
necessary. 

I hope the Minister will consider my 
suggestions. Sir, I have done. 

SHRT PRANAB KUMAR MUKHERJEE 
(West Bengal): Sir, I whole-heartedly support 
this Bill. It is high time that the Bill has been 
introduced. It was expected even during the 
last Session.   .   . 

 
SHRI PRANAB KUMAR MUKHERJEE: 

Long ago. I expected bitter criticism of the 
Bill from those hon. Members who opposed 
the introduction of this Bill in December last, 
but I am glad to find that they are satisfied and 
the Bill is having by and large abroad support 
from all sections of the House. Sir, it was 
necessary not only because of the attitude on 
the part of certain Press owners, Press barons, 
who had arbitrarily increased the prices of the 
newspapers, but it was necessary from other 
points of view also. We know what actually 
happened in West Bengal when the levy was 
introducted from 15th October. The newspaper 
owners arbitrarily increased the price of 
newspapers.    They did not even care  to 

listen to the advice of the Government of India 
and the West Bengal Administration. The 
argument that they pleaded was that because 
there was rise in the cost, they also had to 
increase the price. But if you go through the 
price schedule of these newspapers for the last 
six years, you will find, Mr. Vice-Chairman, at 
every interval of 2 years they have been 
increasing the prices. 

Some time before Mr. Yashpsl Kapoor 
displayed a news paper and said how the readers 
are deprived of news. If you go through a paper 
of 8 pages, you will find four or five pages, 
sometimes even 5 or 6 pages are inserted with 
advertisements. There is no news for which the 
people are paying and purchasing a newspaper. 
So I think it is highly necessary that the 
Government should have a hand in fixing the 
price of a paper. There is a philosophical 
argument behind opposing this Bill that perhaps 
it is an attempt on the side of the Government to 
gag the Press and to put some obstacles to the 
freedom of the Press but I point out that on this 
occasion there is necessity to put some 
hindrances on the freedom of the Press. Freedom 
of the Press does not mean the freedom of the 
Press barons or the press owners. Actually what 
is happening is, in the name of the freedom of 
the Press the press barons are getting all sorts of 
opportunities to exploit the employees and the 
common people and sometimes they are 
exploiting even the countrymen by and large. 
The press barons of this country have a peculiar 
characteristic. The press barons in other 
countries are concerned only with the Press but 
in our country we find the jute magnates, the tea 
magnates, the steel magnates, all owning pap»rs. 
Almost each and every monopoly house is 
controlling the Press and by that they are 
moulding public opinion to a great extent in 
their favour and they are absolutely ignoring the 
political trends and the culture of the country. 
They are expressing their views in the name of 
the people and in the name of the public opinion, 
they express their own capitalistic view. I do not 
see any reason for anybody to support this type 
of attitude. I do not think any freedom-loving 
person will support this attitude of the Press 
owners. We know what happened during the last 
3 or 4 years and what was the attitude of the big 
papers owned by the big monopoly houses and 
what was their attitude towards the country's 
political forces particularly. I do not knew 
whether they will learn 
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a lesson after the elections and whether they 
will leam a lesson from the massive mandate 
given by the people through the ballot boxes 
but actually what happened in the last 3 years is 
all the big Press managed by the monopolists 
tried to vitiate the political atmosphere in the 
country. It is to be thought over whether any 
Government responsible to the people could 
all0w such things to continue. 

Then there should be some code of conduct 
about display of news and expression of views. 
I do not like any legislation which would gag 
the free views of the Press but there must be 
some code of conduct and the Press Council has 
a very important role to play. If you go through 
the reports in the papers about the proceedings 
of this and the other House, you will fi.id how 
distorted the views are expressed in the big 
papers owned by the monopolists. They are 
reported from a particular angle and point of 
.view which suits their interest. I do not know 
if anybody would support this or advocate 
freedom of Press even on this point. 

About newsprint, in the introductory speech 
the Minister said something but it is known to 
the People and to the Government also that 
there is a scandalous state of affairs regarding 
newsprint. I know of one big newspaper in 
Calcutta about which there is a case pending 
before the CBf. It is known to everybody, it is 
an open secret that these big newspapers show 
very inflated figures of their circulation and 
they get huge amount of newsprint as their 
quota and some of this newsprint goes to the 
black market. They make money out of it. You 
will be astonished to know this was the cause of 
their increasing the price of newspapers 
arbitrarily because when the Government levy 
taxes they found that because of their inflated 
figures they had to pay much more than what 
actually they would have had to pay according to 
their actual circulation and therefore they 
increased the price of newspapers arbitrarily. 
Sir, there should be a thorough investigation 
into this whole affair. The small newspapers are 
being deprived of their due because of this 
attitude of the big newspapers. The Government 
should create a cell within the Ministry of 
Information and Broadcasting to go into this 
matter and see whether there is scandalous 
dealing in newsprint quota by big newspapers. 

With these observations I whole heartedly 
support this Bill and I congratulate the Minister 
for bringing forward such a piece of legislation 
which is highly necessary today. 
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SHRI PRANAB KUMAR MUKHERJEE: 
It has no connection with the PreiS Bill. 
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SHRIMATI NAND1NI SATPATHY: Sir, 
I am grateful to hon'ble Members for giving 
their valuable suggestions on this Bill. Actually 
their suggestions extended to other fields also 
besides this Bill. I am glad that most of the 
hon'ble Members supported this stand of the 
Government that some strong steps should be 
taken to check blackmarket in newsprint. I fully 
agree with the hon'ble Members. Of course, as 
the I. & B. Ministry is placed at this moment, it 
is not possible to tackle the problem as 
effectively as we would like to. The Registrar 
of Newspapers has his circulation teams which 
go round the country and tries to check up the 
newsprint allocation and the circulation of the 
newspaper.   By that we try 

our best to see that valuable news-4 
p.m.   print does not go to the black-market. 

But I admit that that is not an ade-
quate check and some more measures should 
be taken in this matter. 

Sir, the hon. Member, Mr. Advani, made 
some suggestions. He wanted to know what 
happened to the talks between us and the 
newspapers. It may be recalled that the last time 
when we brought this Bill, alter it was passed in 
the Lok Sabha, during the last session, hon. 
Members opposite here asked me not to press for 
the passing of the Bill at that time. At that time, 
some of the Members volunteered that they 
would talk with the newspaper people. Even 
before we brought this Bill in the Lok Sabha, we 
had discussions with the newspaper people. 
After that also, we had discussions with the 
different newspaper editors and others and we 
tried to bring it to their notice that this sort of ad-
hoc in-l crease in prices was  not proper. That is 
why 
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Government decided to set up a committee 
which will go into the economics of-the news-
papers so that the entire thing can be assessed 
and we can have a definite policy on this matter. 
So, we had our discussion with the newspaper 
people. 

Sir, it has also been suggested that before 
taking any measures, we should rather discuss 
with the Press Council of India. As I have 
already said, even before introducing this Bill in 
the Lok Sabha, we discussed with the news-
piper people and various sections. So, there is 
no question that we did not want or we did not 
intend to discuss it with the Press Council of 
India. 

SHRI LAL K. ADVANf: Has it been dis-
cussed with the Press Council? 

SHRIMATI NANDINI SATPATHY: This 
particular Bill? 

SHRI LAL K. ADVANI: This issue of rise 
in the prices of ceriain newspapers. Has the 
matter been referred to the Press Council of 
India? 

SHRIMATI   NANDINI   SATPATHY: I 
do not know whether they had any discussion 
amangsl themselves. But we have not got any 
suggestion from them as yet on this matter. 

Sir, it was mentioned here that when we 
asked the newspapers to bring down their prices 
to the 1.5th November level, the small 
newspapers were adversely affected. This point 
was also mentioned by Mr. Advani. I would 
like to mention here that the small newspapers 
were not affected. Of course, it was a request 
made by me in this House and in the other 
House to the newspapers not to increase their 
prices beyond the 2 paise levy. Some of the 
newspapers in Calcutta headed this request, but 
the rest of the newspapers indifferent parts of 
the country did not. Now, the point made was 
that the small newspapers were adversely 
affected by this. On the other hand, they are 
rather happy because we have requested them to 
do  so. 

Of course, as far as this Bill is concerned, 
certain points which were made here have got 
no relevance. But still I would like to say some-
thing about those points. About the advertise- 

ment policy of the Government,. I have made it 
clear again and again in this House and in the 
other House, that Government is always in 
favour of giving more and more advertisements 
to small and medium newspapers. But, Sir, 
there are certin handicaps about it. Before 
giving advertisements, we have to see the 
genuineness of the newspaper and its circula-
tion also. The main purpose of the adver-
tisement is that it should reach the People for 
whom it is meant. 

It should go to the people; otherwise, for 
whom is it meant? That is why certain norms 
have been accepted in this matter. Advertise-
ment policy has been decided by the Govern-
ment. Government is trying its best to see that 
more and more advertisements are given to 
small and medium newspapers. There are cer-
tain advertisements which also should go to 
some of the newspapers in metropolitan cities 
because they are meant for people living in 
those areas. I am glad that the honourable Shri 
Mathur has brought out this point that we 
should have tax on advertisements. For quite 
some time the Government is thinking of this, 
as the honourable Member knows, and we will 
see how quickly we can do something about it, 

 
SHRIMATI NANDINI SATPATHY: You 

have said that there should be a tax on advertise-
ments. It docs not mean that the tax will be on 
the 2 paise levy. Then, a point was made by the 
honourable Shri Mathur himself that the 
Government gels angry when any newspaper 
writes against the Congress or the Government. 
I think it is not at all a correct statement. As all 
of us are aware, there are a number of 
newspapers in the country which do not 
approve of Government policies, which do not  
approve of the Congress stand . . . 

SHRI  JAGD1SH  PRASAD  MATHUR: 
Therefore, they do not get your advertisements. 

SHRIMATI NANDINI SATPATHY: Even 
this statement is also not correct. A number of 
newspapers which are definitely against the 
ru l ing  party and against the Government, are 
getting advertisements; we are giving them 
advertisements. As far as advertisement ques-
tion is concerned, we never have any such 
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policy that we should not give advertisements 
to those newspapers which are against us. then, 
Shri Nawal Kishore asked us what action we 
took against those newspapers which have not 
reduced their prices as yet. This is exactly the 
reason why we have brought forward this Bill, 
to enable us to do something about it.But, I 
may hasten to add, by that I do not msan that 
we are going to take some action immediately. I 
would like to make this very clear. Government 
does not have any power to .take any action 
against these newspapers which do not listen to 
the request made by us. Some honourable 
Members talked about freedom of press. The 
Indian press enjoys a lot of freedom and 
honourable Members will bear me out that the 
maximum freedom is enjoyed by the Indian 
Press. While talking about freedom of Press, as 
some honourable Members have done, the 
point that has to be kept in mind is freedom 
from whom and freedom for what. These are 
the questions for discussion. Of course, I do not 
want to deal with this question at this moment. 
But I would like honourable Members to pay 
attention to this point also. 

SHRIJ. S. TILAK: What about the price 
schedule? 

SHRIMATI NANDINI SATPATHY:   A 
suggestion was made here that it would be 
much better if a price page schedule is intro-
duced instead of bringing this sort of a Bill. As 
you are aware, we tried for that but it was 
struck down by the Supreme Court. We are not 
in a position to say whether it will be possible 
to introduce a price page schedule. But 
Government are trying to do .something which 
will actually help in looking after the price as 
well as looking after the pages of the 
newspapers. That will be in the interests of both 
the newspapers and the readers. 

Shri Kapoor has mentioned about newsprint 
position in this country. Very rightly he said 
that unless production of newsprint increases in 
our country, it will not be possible to solve the 
problem of newsprint. We would very much 
like more newsprint plants to come up in the 
country. At this monent, there is only one. The 
rest of the newsprint is being imported from 
other countries. Naturally, everybody will like 
this country to produce more and more 
newsprint. 

I think, I have covered all the points men-
tioned by the lion. Members. I am very happy 
that all of them have supported this Bill. I 
commend the Bill to the House. 

THE VICE-CHAIRMAN (SHRI S. S. 
MARISWAMY): The question is: 

"That the Bill to provide for the control, in 
the interests of the general public, of the 
prices of newspapers with a view to ensuring 
that newspapers continue to function, in the 
prevailing conditions, as effective mass com-
munication media and for securing their 
availability at fair prices, as passed by the Lok 
Sabha, be taken into consideration." 

The motion was Adopted. 

THE   VICE-CHAIRMAN   (SHRI   S.   S. 
MARISWAMY):   We shall now take up the 

clause by clause consideration  of the   Bill. 

Clause 2 to 9 were added to the Sill. 

Clause 1 (Short title, extent and duration). 

THE DEPUTY MINISTER IN THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI DHARAMVIR 
SINGH):  I move : 

"That at page 1, line 4, for the figures 
'1971' the figures  '1972'   be substituted." 

The question was put and the motion was 
adopted. 

THE VICE-CHAIRMAN (SHRI S. S. 
MARISWAMY): The question is: 

"That clause 1, as amended, stand part of the 
Bill." 

The motion was adopted. 

Clause 1, as amended, was added to the Bill. 

The Enacting Formula 

SHRI DHARAMVIR SINGH:   I  move: 

"That at page 1, line, 1, for the words 
'Twenty-second Year* the words 'Twenty-
third Year' be substituted." 

The question  was put and the motion was 
adopted 
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THE VICE-CHAIRMAN (SHRI S. S. 
MARISWAMY): The question is: 

"That the Enacting Formula, as amended, 
stand part of the Bill." 

The motion was adopted. 

The   Enacting Formula, as amended,   was 
added to the Bill. 

The Title was added to the Bill. 

SHRIMATI NAND1NI SATPATHY: I 
move: 

"That the Bill, as amended, be passed." 

The question was proposed. 

SHRI G. A. APPAN (Tamil Nadu): Mr. 
Vice-Chairman, the purpose of this Bill has no 
significance now. This enactment came to our 
rescue and helped us to tide over the crisis that 
arose out of the Bangla Desh problem. Now 
that the war with Pakistan and the Bangla Desh 
problem are over already, there is no reason 
why the provisions of this Bill should be 
continued any further. It is a pity that whenever 
legislation is enacted in our country either for 
the benefit of the consumers of common 
people, one Party or the other wants to exploit 
that. When this Bill came into force, when this 
Bill was introduced, there was a limit up to 
which the price of the newspapers could be 
increased over and above the basic price. What 
happened? It is reasonable that any institution 
or any industrial undertaking could raise its 
price to the extent necessary, I mean, the price 
of any commodity. No doubt, the news papers 
are not an exception. It depends upon the need, 
upon demand and supply. In our country, 
unfortunately, this has not been effectively, 
scientifically and technically implemented. 
Many of the business people including the 
Newspaper magnates forget to see the reason 
why and how they could improve their benefit, 
their profit. Suppose the price of a commodity i 
increased overmid above acertain purchasing 
limit. The demand will then fall. Naturally, the 
sales also will diminish and therefore, the 
intentions of the manufacturers will not be 
carried out. 

Sir, I know that in 1930, the price of "The 
Hindu" was three paise, that is, half-an-anna. 

It was only lialf-an-anna and it is not an in-
correct figures. The price of "The Hindu" was 
only that much and I used to get this paper after 
three or four days because there were no proper 
postal services th;n. I was a small village 
teacher cut away from the area of postal service 
and 1 used to get this paper once in three or 
four days and go through them. Subsequently, 
the price came to A\ paise and then it came to 6 
paise and 10 paise and so on. Today, Sir, its 27 
paise. What is the percentage of increase? It is 
nine times the price in 1930. I am not making 
any specific mention about "The Hindu" alone. 
It is the same case with all the other things. 
Why? Because people in trade, including the 
people in the newspaper trade, in the 
journilistic trade, want to make more money. 
Sir, "Ananda Vikatan" was also selling for one 
anna, that is. six naye paise, and today it is 35 
paise. In the same manner, all the other things 
have increased. There is the paucity of 
newspaper; but there is no paucity of raw 
materials. You know, Sir, we have sufficient 
scope to produce sufficient pulp to increase our 
paper manufacture to the required quantity. 
But, Sir, it is a pity that still we are importing 
newsprint from other countries. Recently, the 
Jute Research Institute discovered a process by 
which they can convert the jute sticks into 
paper pulp. Not only we can convert the jute 
sticks into paper pulp, but we can also produce 
rayon type of yarn, a very strong type of yarn. 
As a Techbical Officer i n the Department of 
Khadi in Tamil Nadu where I was working, we 
used to produce paper out of hay and some 
such other things. Sir, from my personal 
experience during the last thirty years, I can say 
that in the case of paper manufacture, we can 
manufacture paper out of grass, out of leaves, 
out of every pulpy material that we throw out. 
And we have bagasse. So much of sugar 
bagasse is being wasted or it is burnt. If we put 
such things and such raw material into the right 
channel of production, we will not only be self-
sufficient in our paper requirements but we can 
also export. Small countries abroad are able to 
export paper to us. Why not such a great 
country, such a big country, such a vast country 
like ours, where we have a vast scope and a 
variety of raw material for paper manufacture? 

One thing more, Mr. Vice-Chairman, Sir. It 
is a pity that newspapers make very huge 
profits out of advertisements. Newspapers are 
media of education. Instead of being media 
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of education, a number of journals and news-
papers want to make it a profiteering cocern by 
increasing the quota of advertisements. Under 
these circumstances, the Government should 
make a policy that not more than a certain 
percentage is allowed for advertisements    .    .    
. 

THE VICE-CHAIRMAN (SHRI S. S. 
MARISWAMY): How many more minutes do 
you want? 

SHRI G. A. APPAN: Two or three minutes 
more. 

THE VICE-CHAIRMAN (SHRI S. S. 
MARISWAMY): Take two minutes. Not more. 

SHRI G. A. APPAN: Another thing is this. 
Government gives paper for some of the 
journals and newspapers. What a pity, .Mr. 
Vice-chairman, Sir, that some papers become so 
mean that they do not care for decency or 
morality in human society Instead of educating 
the people, they only want to agonize the people 
as they simply cast aspersions, aspersions and 
aspersions. Such of the papers   which indulge 
in mud-slinging on other People, mud-slinging 
on other parties, should be banned. Unless such 
papers are taught a good lesson, Government's 
attitude, Government's gesture of help, in 
supplying paper will be only a waste and waste. 
Under these circumstances, I wish that the 
Stamp on Excise-Duties, (Amendment) 
Ordinance, 1971, promulgated, be withheld.   .   
. 

{Interruptions) 

THE VICE-CHAIRMAN (SHRI S. S. 
MARISWAMY):   Kindly address me. 

SHRI G. A. APPAN: We can utilize this 
for other things, for national interests, to re-
duce the price of these newspapers, to provide 
scope for savings and to create more produc-
tivity and employment potential. 

THE VICE-CHAIRMAN (SHRI S. S. 
MARISWAMY): The Minister. 

SHRIMATI NANDINI SATPATHY: I 
have covered all these points while replying to 
oth^r hon. Members.   .   . 

 

THE VICE-CHAIRMAN (SHRI S. S. 
MARISWAMY): Mr. Yadav wants to say a 
few words. 
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SHRIMATI NANDINI SATPATHY: To 
most of the points that were raised by the 
Members I had already replied. There is only 
one thing about which 1 would like to say a 
sentence and that is about the feeling that the 
Members have that the difficulty arising out of 
the Bangladesh situation is over and so we 
should not do anything now. This is not the. 
right way of understanding the situation. 
Actually, for quite some time, as Members 
know, we have to pass through a very difficult 
Piriod and that is why it has become much 
more necessary to have certain things to get 
over the situation which we faced because of 
the Bangladesh trouble. 

Shri Yadav pleaded about the language 
papers. I have said again and again that the 
policy of the Government is to help the small 
and medium papers and most of them are in the 
different regional languages. That way we are 
helping them. As far as newsprint, machinery 
import and advertisement are concerned, we are 
trying our best to help the medium and small 
papers which are mostly in the different 
regional languages. 

With these words, I request the Members to 
pass the Bill. 
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THE   VICE-CHAIRMAN      (SHRIS.   S. 
MA.USWAMY):  The question is: 

"That the Bill, as amended,  be   passed." 

The motion was adopted. 

MEMBERS SWORN 

Shri Harsh Deo Malaviya (Uttar Pradesh) 

Shri Habib Tanvir (Nominated) 

THE  DRUGS AND COSMETICS 
(AMENDMENT) BILL, 1971 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
PLANNING (DR. DEBIPRASAD CHAT-
TOPADHYAYA):   I beg to move: 

"That the Bill further to amend the Drugs 
and Cosmetics Act, 1940, be taken into con-
sideration." 

Mr. Vice-Chairman, the Drugs and Cos-
mstics (Amendment) Bill was introduced in this 
House on 13th December, 1971. In fact in this 
Bill we tried to amend the Drugs and Cosmetics 
Act of 1940. Now there was a lacuna in that 
Act and that was, the scope of the Act excluded 
Jammu and Kashmir. Now the good effects of 
this Act are likely to be largely neutralised if a 
particular State of this country is kept outside 
the purview of this Act because the quality 
control that we tried to effect in the othe. States 
is largely hampered and perhaps to a great 
extent, neutralised if in one particular State we 
have not the necessary mechanism and the 
machinery to ensure the quality of the drugs 
and cosmetics. It is having that end in view, 
namely, a uniform enforcement of the quality of 
drugs and cosmetics in all the States of India 
that we are bringing about this small enabling 
piece of legislation. In fact there is a law in the 
State of Jammu and Kashmir of this nature. 
That is called the Jammu and Kashmir Drugs 
Act, 2000. This meets in a limited way, I 
should say, the requirements of standardising 
and controlling the quality of the drugs and cos-
metics in that particular State. But, Sir, I fear 
that that Act is   not comprehensive enougn 

for thepurpose we have in view. As you know, 
the subject-matter of the Drugs and Cosmetics 
Act falls under entry 19 of the Concurrent List 
which has been made applicable to Jammu and 
Kashmir only in 1967 as per the Second 
Amendment Order, 1967. Provision has been 
made in this Bill to ensure, by the Repeal and 
Saving Clause 5(1), the continuity of actions 
that might have been taken under the Jammu 
and Kashmir Drugs Act by the enforcement 
authority of that State to that there will be no 
legal gap between the proceedings and actions 
which have been initiated in that State under 
their existing law and the time this enactment 
will become effective there. We have therefore 
made necessary provision in the body of this 
Act. 

For giving effect to the provisions of this 
enactment, the financial implication will be 
very small, a paltry sum of Rs. 1,000 only to 
cover the expenses of the officers who will be 
visiting that State. 

With these words, I move. 

The question was proposed. 

 
"The subject matter of that Act falls 

under entry 19 of the Concurrent List which 
has been made   applicable to  that State 


